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(b) The relevant portion of the Me-
morandum has been sent to the Na-
tional Co-operative Consutn-ers' Fede-
ration of India Ltd. for enquiry and 
r eport by the Board of Directurs of the 
Federa tion. 

Allotment of quarters to evictee of 
Turkman Gate 

631. SHRI RASHEED MASOOD 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) the Dumber of quarfers in Rouse 
Avenue, New Delhi ::)l1otted to the 
evacuees of Turkman Gate; 

t. (b) Whether any of these quarters 
have been found to be in unauthorised 
occupation; 

(c) if so. '.\hat i the numher of such 
quarters and who are the u 'lauthorised 
occupants of these quarters; and 

(d) what steps have been bken by 
hovernment in the math'r? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISH\1A NAR'AIN 
ST G Ii): (a) D4 general pool Quarters 
of v1rinus tvnes in Minto Road area 
stand olaced at the disp()~al of D.D.A. 
for accommodating the Turkman Gate 
Evictees. 

Cb) and (c). 71 portions out of 94 
quarters placed with the DDA are in 
OC"l "')a tio,n of unauthor.ised persons. 

(d) Law has been set in m otion ag-
ainst the unauthorised occupation. 

I al Hou~eh!)trls owning 1~'; than 
one acre land 

n~ . SHRr SUNIL MAITRA: Will 
lhe 1\Jlinister of RURAL DEVELOP-
JV[FNT be pleased to state the percen-
. aC'Te of rural households belonging to 
the c~tegory of owning less than one 
'H'ro of land at the time of 'abolition' 
of 7.!:l rn i l1rf:lri vstem in 1962 and the 
pMHion in 1980? 

TFr~ MlNfS'T'ER OF STATE IN THE 
MINI TRm OF AGRICULTURE 

AND RURAL DEVELOPMENT (SHRI 
BALESHWAR RAM) : Accordini to 
the results of the survey on land hold-
ings in the seventeenth round (Jf the 
National Sample Survey during 1961-
62, hoseholds owning less than one 
acre of land constituted 36 8 per cent 
of rural households (excluding house-
holds owning either no land or land 
le'5S than 0.005 acre). Similar infor-
m ation for 1980 is not avai1 ~l ~~l (' . 

Financial A istance to Rural Masses 
under Rural DeYelopment 

634. SHRI P. RAJAGOPAL NAIDU: 
Wi ll the N.l.inister of RURAL DE-
VELOPMENT be pleased to state: 

(a) whether government are aware 
that the procedure now being adopted 
to !!in) flnancial Clssisianc to r ural 
m aSses under Rural DC\'elopment in 
cumbersome and time cOI1sumi'1g-
and 

(h) if S(). art ion t akC-I1 10 mor'i fy the 
p rocedure? 

T IE MINISTER' OF STATE IN THE 
:vIINISTR'I ES OF AGRICULTIJRiE 
AND RURAL DEVELOP:YTE?-1T (SHRI 
BAL'FBHWAR RAM): (a) and (b). The 
procedure of giving financial af:sistance 
under Integrated -;Rural Dovelopment 
Programme has been considerably 
simplified in regard to subsidy com-
ponent. The District Rural Develop-
ment Agencies have been asked to 
open Saving Bank A l e in the p rincipal 
banks at the district le\Tel and to au-
thorise the bank to debit thp subsidy 
due against this account. This has ob-
viate f~ the nelay in the remittance 
of subsidy by the agency. A's regards 
the loan component, the following 
steps have been taken: 

(a) The loaning procedures h ave 
been simplified. 

(h) Upto Rs. 5001- there is no secu-
rify excepting hypothecation 
of. the assets. 

(C) The Government is having 
constant dialogue with the 
Banks to improve their se~ 
vices for flow of c-redit to the 
weaker sections. 




